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the archasologists in India as asso-
ciated with the early Aryans. Among
the objects of the Harappe Culture
found at the site are typical pottery-
painted and plain terracotta cakes of
an uncertain use and faience beads
and bangles. In addition there are
fragments of terracotta, animal
figurines, ornaments, games men, cart
wheels, poter’s dabbers, and stylii and
arrow heads made from bones
although it is not exactly clear at this
stage to which particular culture these
latter objects belong.
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Himachal Pradesh Employees
Bhri Nagi Reddy:
2416. { Shri Bhakt Darshan:
Shri J. Sen Mandi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Punjab
scales of pay in respect of field staff
have been applied in Himachal
Pradesh;

(b) whether the application of these
scales has been extended to the em-
ployees of the Territortal Council
also; and

(c) if not, reason therefor?

The Minister of Home Affairs
(Pandit G, B. Pant): (a) Yes, except
in a few isolated cases.

(b) and (c). Territorial Councils
have been given the power, under
section 32 of the Territorial Councils
Act, 1856, to make regulationg for the
conditions of service of the staff
required and appointed by the Coun-
cils for the proper and efficient execu-
tion of their duties. In so far, how-
ever, as that portion of the Council's
staff which has been transferred to
the Council from the Administration
is concerned, the protection of the
scales of pay to which they were
entitled under the Administration is
assured to them on their transfer to
the Council by the provision contained
in the Act and the Rules framed there.
under to the effect that “the conditions
of service applicable to a person
immediately before his appointment
to a post under a Territorial Council
shall not be varied to his disadvan-
tage except with the previous ap-
proval of the Central Government”.

Himachal Pradesh Territorial Council

Shri Nagi Reddy:
2417, { Shri Bhakt Darshan:
Shri J. Sen Mandi:

Will the Minister of Home Affalrs-
be pleased to state:

(a) what public works have been
transferred to Territorial Council of
Himachal Pradesh; and





